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Title: Regarding Alleged assault and misbehaviour with a Member of Parliament by the State Police on the occasion of
Gujarat Divas Function.
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THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER RESOURCES (SHRI PAWAN KUMAR BANSAL):
Sir, I suppose the House would agree with me that this matter may be referred to the Privileges Committee.
...(Interruptions)

MR. CHAIRMAN : It is a very serious matter.
...(Interruptions)
MR. CHAIRMAN: Please take your seats. Now, Shrimati Sushma Swaraj.

...(Interruptions)



MR. CHAIRMAN: Please allow her to speak.

...(Interruptions)
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MR. CHAIRMAN: Please take your seats. Please do not disturb the House like this. Please take your seats. Will you please
take your seats? Please sit down. Every hon. Member need not speak on this. It is a very serious matter. The House has
taken notice of that. Please take your seats. No cross-talks please.

Now, Dr. Thambidurai.
...(Interruptions)
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MR. CHAIRMAN: Please take your seats. Will you please take your seats? Dr. Thambidurai now.
...(Interruptions)

MR. CHAIRMAN: Please do not disturb the House like this. You are not allowed.

Now, Dr. Thambidurai.

DR. M. THAMBIDURALI : The hon. Member has explained the incident.

Sir, you are the Chairman of the Privileges Committee. As the Chairman of that Committee, you had already suggested
some measures to protect the Members of the Parliament, also to give some facilities and to raise their status. I do not
know what happened to that. Where did they send your suggestions? I want to know whether the Home Ministry has kept
the item pending. All the MPs are suffering a lot; nobody is respecting us. That is why we need some privileges — all the
hon. Members are requesting. As the Chairman, you suggested some measures and we want to know what happened to
that.

MR. CHAIRMAN: This is a very serious matter. The House has taken note of that. The hon. Speaker has received a privilege
notice from the hon. Member.

...(Interruptions)

MR. CHAIRMAN: Shri Lalu, let me give my ruling. Please listen to my ruling first.
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MR. CHAIRMAN: Please take your seat.

...(Interruptions)



MR. CHAIRMAN: The matter is already brought to the notice of the House and that is enough. There need not be any
discussion on this now.

...(Interruptions)

SHRI GURUDAS DASGUPTA (GHATAL): This is not a matter between the Leader of the Opposition and the Chief Minister of
Gujarat. This is a matter of concern for the whole Parliament. It is not a privilege issue. It is an issue of total violation of
fundamental rights of a Member of Parliament — to discharge his or her rights throughout the country. It must not be taken
as a privilege issue. The Government must ask the Government of Gujarat to explain and after the explanation is obtained,
the Government must come back to the Parliament; and we shall decide what is to be done.

MR. CHAIRMAN: That is enough. There is no discussion allowed now. The matter is already brought to the notice of the
House.

...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): It is a matter of right of the Member of this House, particularly the woman
Member. The incident has been described by Dr. Girija Was. It is a serious matter. The violation of Fundamental Rights of
the Member of this House should be seriously taken up. It should not be delayed by the Standing Committee on Privileges.
The House should seriously consider this matter.
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MR. CHAIRMAN : This is a very important matter and with all its seriousness it is brought to the notice of the House. The hon.
Speaker is receiving a nhumber of complaints about the breach of privileges of Members of Parliament. So, the hon. Speaker will
take a decision on this matter.

We have a procedure for dealing with such matters. If it is to be treated as a breach of privilege, stern action can be taken
up by the Standing Committee on Privileges. Please leave it to the discretion of the hon. Speaker. The notice is before the hon.
Speaker. Now, we will proceed to the next.
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SHRI VIJAY BAHADUR SINGH (HAMIRPUR, U.P): It is not a breach of privilege. It is a breach of the Constitution and
democracy. If a Chief Minister takes the law into his own hands, then where do the democracy and the Constitution stand?
It is the breach of Constitution. It is a break down of the Constitution. ...(Interruptions)

MR. CHAIRMAN: You please take your seat. This matter is before the hon. Speaker. It will be decided by the hon. Speaker.
We have to wait for that.

...(Interruptions)



